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CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH, KOLKATA

0.A/350/210/2017 _ Date of Order: 01.11.2019
Coram: Hon’ble Ms. Bidisha Banérjee, Judicial Member

Naresh Chandra Dey, son of Late Jatindra Nath De,
residing at Madarat Road, opposite to Madarat Popular
Academy, P.O — Madarat, P.S Baruipur, district — South
24 Parganas, Pin code — 743610.

--Applicant

Versus A
1, Union of India, through the General Manager,
- Eastern Railway, Fairlie- Place, Kolkata —
700001. '
2. General Manager, South, ,5Eastern Rallway, Garden
Reach, Kolkata — 700‘6‘43%‘ L =
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For The Apphcant(s) Mr P. C Dasmcounsel >
For The Respondent(s) Mr'ﬁ”‘”S K Dasi counsel e “_/i
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ORDER §O R AL)
Per: Ms. Bidisha Banerjee, Member (J):

The applicant is aggrieifedags his prayer for medical reimbursement of
the cost of surgery for his wife due to right ureteric stone operation conducted

or undergone on 19.02.2014)has been turned down with the following: -

“B.R. SINGH HOSPITAL
EASTERN RAILWAY . '
.No HM/Med/Reimb/NCD . - Dated’ the 28% Jan.2015

Sri Naresh C’bandra Dey
ELHS - 17476/BRSH
Madarat Road

P.O Madarat Baruipur
24 Pgs (S)

Pin : 743610.
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Sub: Your appeal dated 21.05.14 for reimbursement of medical
expenses for doing trea tzﬁ ent at Private Hospital, Kolkata.

In connection with the above, you are hereby informed that the
competent authority has scrutinized your appeal and couldn’t find sufficient
reasons or emergency for above treatment at Non-Rly Hospital without being
referred from Rlys. Hence, your justification 1In support of above
reimbursement claim cannot be agreed to.

Hence, your application with enclosures 1s being returned herewith.

Sd/--------
Medical Director /BRSH”

2. Ld. Counsel for the applicant strongly urged that the rejection is

w1thout any reasons as it was a-case 6f § ,emergency and the reason Why it has
"‘é‘h % [ Cgif “

been reJected is not reﬂe%@ in tewrejectlon ordé’iwa"ﬁch is cryptic in nature

and should be quashe@ﬁbr the
3.  Per contra, ldp,counselmforwthe: e ;pondents sulfinit that upon detail

P = AN >
examination of the %ﬁers submltff ajb the;apphcant Iﬁhe decision was taken

.,E, " i? ] ‘ i" ‘g
to reject his claim and the‘refore "t?‘he‘feg”eg'éﬁ't%n ;gﬁjusnﬁegd "
’ k . g‘:; \x‘& g:’” g"«,}x f;
4. Ld. counsels Were heard [ <
\’ [T\ ““ 'j
5. In view of the fact that \h“’e»ap,phcant,had arr“/ xed copies of the medical
C m\"’w—, s .‘M%

certificate to discharge summary and detaﬂs fortifying his claim, respondents
are directed to give peljsonal hearing to the applicant within 4 weeks from the
date of receipt of a copy of this orde_r, asking him to furnish all the necessary
medical. cerhiﬁcates that are required to be examined for the purpose of
medical reimbursement; upon r%ceipt_ of such certificates, to examine. the

claim afresh and pass appropriate order on medical reimbursement in

‘accordance with rules) and the decision to be cited by the ab‘plicant within 2

months.
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6. For the purpose of effective- consideration, the applicant while
attending the hearing shall produce all the necessary medical certificates in
proof of the fact that the admission was due to emergency and the surgery
was in fact undergone. | H

7.  The present O.A accordingly stands disposed of with the aforesaid
observations and directions. Respondents shall act untrammelled by the

order dated 28.01.2015

(Bidisha Bénerjee)
Member (])
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